4
4
IM THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPIR 3EWCH(§;>

’

‘ JALTE UR.
O.A. NO. 143/93 Date of decision: 15.3.93
AMAR THAMD & ORS : Applicants
VERSUS
UNICH OF INIIA % ORS ¢ Respondents.
Mr. ToPo. Sharma : Couansel for the applicants.
Mr. Manish Bhandari : Counsel for the resgonients.

CORAM: |
Hon'ble Mr. Justice D.L. Mshta, Vice~Chairman

Hon'ble Mr. 3.N. Dhoundilyal, Administrative Mcmber

PER HOW'BLE IR. JUSTIZE D.L. MEHTA, VICE~-CHAIRVMAN:
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Heard learned counsel for the carties.

2. . Applicants have been transferred vide order dated ot
26.2.93 (Annexure A~2). They have acquired tehporary status but
i} (7 j?.A. and D.A. have not been paiﬁ to them. Mr. 3handari refé;s
_ Tto gage 10 of his reply and submits that they are entitled for
T.A. and DeA. as per rules and as soon as they submit the bills,
the T.A. and D.A. will be paid automatically to them by the
respondents. The respondents are dirscted to snsure prompt

bayment.

3. Iearned counsel for the applicants submits that in the

order of transfer (Annexure A-1), it has been mentioned. that

these Thallasils are borne on combined seniority list of

Engineering Department, Kota Division, Western Rallway and on
Q;completion of BG conversion work they should be directed to

Kota Division For absorption.

4. We are in agreement that ordinarily if the work is

aveilable in the same Division, Khallasis and low=-paid employees

should be. posted in the same Division and if there is any vacangv

the applicants should be absorbed in the Kota Division. 1In
future, whenever a vacancy occurs they should be absorbed frem
time to time so that the low-paid employees may not be put to
avoidable hardshio.

5. The QO.A. is disposed with these directions. No orders

as to costs.
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